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1 6.11.96 The prayer in this Applicati'ipm['a\ j\(ram

is for a direction t6 be issued to t
Re'spondents to regularise services I

of the applicant in the post of PG, 1196 . ob - gL
Machine Attendant with @ncilary SO(%
bepefits. The second grievance of %

the applicant is that there was a g s e

notification for Trage test by nemo’E
dated 9.10.1996. While the weam of »‘
the notification @Annexure~2) state Bz
that it is for the Machine Attendan¢
and Bindery Assistant to @appear in Q
the qualifying Trade Test to be | -
conducted on 15.10,1996 and 16.10.199,
the applicant was not called for tm
Trade Test. By Annexure~7 the applicant
wag asked to exercise ‘his opticn T
L~ whether he shall continue as Michine
(\T\ ~ Attendant in the Machine Brench or |
he wants to come over as Bindei:y !
Asgistant. The option once exencisEéQ
would be irrecoveréble and fimk, {
By Annexure-g dated 28.7.1995, the |
|applicant preferred to work as Mich he
‘Attendant, It is in this background .
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Serial Office note as to
Np..ef /| Date of | Order with Signature action (if any) ¢
Ordér Order | taken on order
> >
ool .11 96! the applicant is aggrieved that he wis|

not called tc the Trade Test. Learned
counsel for the applicant Shri M.R.Mighra
states that in this regard he has fileg
a representation dated 14.10.1996 befoqe
L . the Minager, Postal Printing Press,

| ' Bhub@neswar (Respondent 3). He states
| . that the proposed trade test did not
!' take place. On the other hand by

} Annexure-10, there was an advertisement
\ for recruitment for the post cf Machine
% Attendant (Off Set) reserved for S.T.
|  His grievance is that without considering
1

|
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his case there was no justificatn.on for
a fresh :ecruitmant under Annexure-lo. .
It has to be noted k that by Annexure -5
the applicent his been conferred adhoc |
promotion in the scale of ps.800-125C |
| with effect from 21.8.1991. The applicamt
, had put in five years of adhoc service ..
His grievance is that he was not mide |
;" perménent and he was not called to a
| Trade test and therefore, he has filed |
| this Original Application. |
| This Application can be disposed;
of by giving @ simple direction to the f
; 1 Mynager, Postal Print ing Press, Phubaneswar,
;‘j (Res.3), to dispose of the said repzesenta-
. tion gated 14.10.199 within a particular

; time frame, Accordingly, I direct '
Respondent No.3 to dispose of the
applicant's representation within a E

' pariod of four weeks from the date of
rece ipt of a copy of this order. He
shall consiger the case of the applicant |
for trade test and also for regularisation.
It is clarified at the Bar that the
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whereds the proposed advertisement by
Annexure-10 is for one post under the |
head S,T. Appdrently there is no conflicé.
Before disposing of the representation |
as aforesa id, Respondent 3 shall hear «
the applicant, invite him for & trade
test, if any/and consider him for
regularisa@tion. Any orders agverse tc
the interest of the applicant shall be
a4 reasoned and speaking orders

Shri U.B.Mohapatra, additjomal | &
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. Se¥ial Office note as to
Nbfé‘f Date of Order with Signature action (if any)
Order k Order taken on order
L]
eel [6.11 .9l a@pplicant belongs to OL . category
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Standing Counsel is present and%eard ’(V ‘LW,NCM
leeuse |

on behalf of the Central Governmant. -
Hand over copies of the orders tc
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